_For the applicent : Mr.P.T.Banerjee, counsel

~directed by the Trlbunal earller. However, Mr. Arora submits that - a3'i

per the admission of the agpplicant hlmselF there yas a Dlscipllnary
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B.C.Sarma, AReMa

| The dispute raised in this application is gbout the
payment of salary and uages to the applicant by the respondents Fhr _
the perlod From 24¢10.89 to 8,11:89, The appllcant also contends thati
he had submitted a detalled representatlon 1n thls ‘regard to the DRMﬁé
Howrah which is gt’ -page 37 Annexure A/s to the ‘application, The
representatlon'xs dated 4,2,94, The representatlon has not yet been

disposed of and, hence,the applﬂCatlony

2. When the admissicn hearing was taken up today Mr.Arora,ﬁfi
counoel for the respondents Submlts that there was no lnstructlon

from his client and stherefore,he could not file any short reply as

Pnoc~eed1ng pend1ng againgt him and that is uhy no payment could be
made te the applicant.

3. Heard both the counsel and on perusal of the records we

h"" s
are of the viey that a3 suitable directiomybe given to the responden ts|
4, 9

In viey of the above)the matter is disposed of at the

stage of admission itself with the direction that the representit on ,
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dated 4.9:94 shall be considered by the responaents concerned>and

they shall pass a|speaking order thereon as per rules which shall
be conveyed to the applicant., All the above actions shall be taken
by the respondents| within a period of 4 months from the date of

communication of this order., No order as to costs,
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